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INOX GREEN ENERGY SERVICES LIMITED
CIN: L45207GJ2012PLCOT0279
Regd. Off.. Survey No. 1837 & 1834 Al Moje Jetalpur, 2 Floor, Old Padra Road,
Wadodara- 380007, Gujarat;
Phone: 0265-6198111; Fax: 0265-2310312
Email: investor@inoxgreen com; Website: www inoxgreen.com

Notice is hereby given that pursuant to the directions given vide order dated September &, 2025 passed
in the Company Application No. CA(GAA) No. 43/AHMIZ025, by the Hon'le National Gompany Law
Tribunal, Ahmedabad Bench, the Company is convening the meetings of the equity shareholders, warrant
haldars, secured creditors and unsecured creditors (together hereinafier referred 1o as “Stakeholders™)
through Video Conferencing (VC) Other Audio-Visual Means (QAVM) facility on the below mentioned
date in compliance with all appicable provisions of the Companies Act, 2013 (the Act’) and rules
made theraunder and the Securiies and Exchange Board of India (Lisling Obligations and Disclosure
Requirements) Regulations, 2015, read with Ministry of Carporate Affairs Genaral Circulars dated April 8,
2020, April 13, 2020, June 15, 2020, September 28, 2020, December 31, 2020, June 23, 2021, December
8. 2021, May 5, 2022, Decamber 28, 2022, September 25, 2023, Septerber 19, 2024 and September
22, 2025 {MCA Circulars') and SEBI Circulars dated May 12, 2020, July 11, 2023, Qctober 7, 2023 and
October 3, 2024 ('SEBI Circulars’), without the physical presence of the Stakeholders at a common venue:

baja) consume cane

BAJAJ CONSUMER CARE LIMITED

Corporate Identity Number (CIN): LO1110RJ2006PLCO47173
Registered Office: Old Station Road, Sevashram Chouraha, Udaipur- 313 001, Rajasthan
Corporate Office: 1231, 3rd Floor, Solitaire Corporate Park, 167, Guru Hargovind Marg, Chakala
Andheri (East), Mumbﬂl 400 093, Maharashtra, India
: +91 0294-2561631, 2561632, Website: w j .com + E-mail: jaj com
Contact Person: Vivek Mishra, Head-Legal & Company Secratary

POST-BUYBACK PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS / BENEFICIAL OWNERS OF EQUITY SHARES
OF BAJAJ CONSUMER CARE LIMITED (THE “COMPANY") FOR THE BUYBACK OF EQUITY SHARES THROUGH THE TENDER OFFER ROUTE

UNDER THE SECURITIES AND

This post-buyback pubiic announcement (‘Post-Buyback Pul
provisions of the Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, Including any statutory amendment(s), madification(s) or

IGE BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018, AS ]

Announcement’) is being made in accordance with Regulation 24(vi) and other applicable

In pursuance of the aforesaid Circulars, the Notice along with the Statement under Section 230 to Section
232 of Ihe Act and related Annexures required 1o be altached iherelo, will be sent through elecironic mode
o those equity shareholders, warrant hoiders, secured creditors and unsecured credilors whose emal
addresses are reg\stefed with the. Cumpany/ Depositories/ Dapository Participant/ Registrar and Transfer
Agentafthe Compa
warrant halders, sacwed creditors and unsecured creditors who have not registered their email Edﬁrasa
with the Company/ Depesitorios/ Depository Participant/ Registrar and Transfer Agent of the Company, as
may be applicable. A copy of the said Notice along with the Statement under Section 230 of the Act and
related Annexures including the Scheme of. also be availabl

, o the Stock Exchanges, i.e.. BSE Limited:
Exchange of India Limited: wwwi.nseindia.com and
www evating nsdl com.

The Company Is providing e-voting facility (‘remote e-vating' and facility for 'e-voting during the meeting')

to its all its Stakehalders eligible to cast their votes on all resolution(s) st out in the Notice:

meetings using the services of Natlonal Securities Depository Limited ( NSDL'). The Instructions for joining

the said meetings and for ‘remote e-voting! ‘e-voting during the meeting' are provided in the Notice of

respeclive meeting, Stakeholders participating through the VC/ OAVM facility shall be reckoned for the

purpose of quorum under Section 103 of the Companies Act. 2013,

In case you have net registered your e-mail address with the Company/ Depository, please follow below

instructions for registering the same, oblaining the login-in details for joining the meeting! exercising

e-voting facility:

For Equity Sharehelders and Warrant Holders:

Physical holding: Send a request providing necessary details like Folio No,, Name of shareholder/ warrant

holder, scanned copy of the share certificate/ share warrant (front and back), PAN (self-attested scanned

copy of PAN card), Aadhar (self-attested scanned copy of Aadhar Card) by sending emautu the Company;

invester@inoxgreen.com or to Company's Registrar and Transfer Agent: dethi@in. mpms.mufg.com;

a) Demat haiding: Please contact your Depository Participant (DP) and register your e-mail address and
phone number in your demat account, as per the process advised by your

Qther Stakeholders (secured creditors and unsecured creditors):

Other Stakeholders may send e:mail request to investor@inoxareen.com

courler/ hand delivery to the Company at its corporate office at INOXGFL Towars, Piot Ne.17, Seclor 164,

Noida-201301, Ultar Pradesh, Such other slakeholders are requested to provide ther name, Permanent

Account Number (PAN), Nature of creditor (unsecured secured), ameunt outstanding and e-mail address.

along with the request.

Stakeholders having any query/ issue may contact Ms. Pallavi Mhatre 022-48867000. or may send an

e-mail to NSDL on evotina@nsd|.co.in.

Place: Noida
Date: September 24, 2025

GULSHAN POLYOLS LIMITED

CINA L24231UP2000PLC034918

(<)

N d. Office:
Curnoralg Office: G-81, Preet Vihar, Delhi-110092, India

LSH
PRLYOLE MMITED Tll 01149999200\ Fax: 011-40899202
cs@qulshanindla.com.

Notice to Shareholders

Transfer of Equity Shares of the Company & Unclaimed Interim Dividend declared in
the financial year 2018-19 to Investor Education & Protection Fund (“IEPF")

This notice is published pursuant to the provisions. of Section 124(6) of the Companies Act, 2013
{"Act’) read with Rule & of Investor Education and Protection Fund Authority (Accounting, Audit,
Transfer and Refund) Rules, 2018 {"the Rules"), as amended. Section 124 of the Act and the Rules,
inter-afia, provide that all unclaimed dividend and shares in respect of which dividend has remained
unpaid or unclaimed for seven consecutive years or more shall be transferred by the Company in the
name of Investor Education and Protection Fund (IEPF),

Interim Dividend deciared by the Company for the financial year 2018-19 ("Dividend”) and the
corresponding shares on which dividend(s} were unclaimed for seven consecutive years is becoming
due for transfer to the IEPF on December 31, 2025. The transfer of shares & unclaimed dividend to
the |[EPF shall be made within a pariod of thirty days from December 31, 2025

In respect of the aforesaid Dividend. individual cemmunication(s) is being sent by the Company to the
concemed shareholders whose dividend and shares are liable to be transferred to IEPF and whose
dividand has remained unpaid or unclaimed for seven consecutive years, at their latest available
address with the Registrar and Share Transfer Agent/Deposilories, providing complete details of the
shares due for transfer to IEPF. The Company has uploaded the details of such sharﬁho\ders and
shares due for transfer to |EPF on its website

This Post-Buyback Public Announcement should be read in conjunction with the public announcement dated Monday, September 1,

thereof for the time being In force (“SEBI Buyback Regulations”) regarding completion of the Buyback.
2025, and published on

Tuesday, September 2, 2025 {*Public Announcement’) and the Letter of Offer dated Tuesday, Seplember 8, 2025 in connection with the Buyback
Uniess specifically defined herein, capitalised terms and abbreviations used herein shall have the same meaning as ascribed to them in the Public Announcement

S.No. |Meeting of Day and Date of Mesting Time of Mesting
1. | Equity Shareholders Saturday, November 1, 2025 10:30 AM
2. ‘Warrant Holders Saturday, November 1, 2025 12:30 PM
3. |Secured Creditors Saturday, November 1, 2025 02:30 PM
4. | Unsecured Credilors Saturday, Noverber 1, 2026 03:00 PM and the Letter of Offer.

The shareholders may access the website of the Company (o verify the details of the shares liable
to be transferred to IEPF.

As per SEBI circular/nofification, shareholders holding shares in physical farm are required fo
send duly filled Form No. ISR-1. Form No. ISR-2, Form No. SH-13 or ISR-3 and other supporting

documents including onginal cancelled cheque along with request letter, The said forms are available
on Company’s website at www guishanindia.com. As per the aforesaid SEBI Circulars, outstanding
dividend payments will be credited directly to the bank account of the shareholders holding shares in
physical form if the folio |s KYC compliant and Nomination details are received.

In case shares are held in demat form, shareholders are required o send request letter along with a
copy of the client master list and original cancelled cheque

Please note that in the absence of bank delails registered against your account with the RTA/
Depositary Pam‘ulpanl the paymenl of outstanding dividend amounl cannot be processed.

sending aloreum ancumems to Alankit Assignments Limited, Registrar and Transfer Agent
(RTA) or to the Company, on or before November 30, 2025. You can also send scan copy of
documents as per aforesaid SEBI circulars. If the documents are complete in all respects, the
dividend will be credited to the bank account registered with the Company/RTA. Shareholders.
are requested to note that in case the dividend(s) is/are not claimed by November 30, 2025,
those Equity share(s) in respect of which the dividend(s) remains unciaimed for seven

years, shall be
shareholders and no liability shall lie against the Company in respect of the Equity shares
so transferred.

of sfer of ity shares

In_case_of Equity Shares held in Physical form

Confirmation(s] will be issued and the concerned depository shall convert the duplicate share
certificate(s)l Letter of Confirmation(s) inta Demat form and shall transfer the shares In favour of
the |EPF demal account. The original share :arllhcatﬁ{s) reg:nered in the shareholders' names will
stand automatically cancelled and deemed non-negotiabl

In case of Equity Shares in demat form:

equity shares liable to be transferred in favour of the IEPF demat account by way of corporate action.

All future benefits arising on such shares will also be transferred to the |[EPF Authority.

Claim from IEPF post transfer

Shareholders may note that both, unclaimed dividend and respective shares transferred to IEPF

Demat Account including all benefits accruing on such shares, if any, can be claimed back from IEPF

Authority, after following the procedure preseribed in Rules, and which is available on the website at

wwwe guishanindia.com.

For any query or assistance, please write to the Gompany at the below address/e-mail o to the

Company's Registrar and Share Transfer Agent, Alankit Assignments Limited at Alankit House,

4E/2 Jhandewalan Extension, New Delhi-110055, India; Phone: +91-11-4264 1955/1234, +91-
020955314, +31-8920955318; Email: com

For Guishan Polyols Limited
Sdl-

Dr. Chandra Kumar Jain
Chairman & Managing Director
DIN: 00062221

Delhi, September 24, 2025

epaper.iinancial EXP’EW"‘. .

1. DETAILS OF THE BUYBACK OFFER AND BUYBACK OFFER PRICE
14 The Board of Directors of the Company at its meeting held on Thursday, July 24, 2025 approved the buyback of up to 64,34,462 (Sixty Four Lakh Thirty
Four Thousand Four Hundred Eighty Two) fully paid-up Equity Shares (representing 4 69% of tha total number of Equity Shares in the total paid-up equity
capital of the Company as on March 31, 2025, from the shareholders/ beneficial owners of Equity Shares of the Company (excluding Promoters and
members of the Promoter Group) as on the Record Date, being Friday, September 5, 2025, on a proportionate basis, through the “lendar offer process as
prescribed under the SEBI Buyback Regulations, at a price of INR 280/~ (Indian Rupees Twa Hundred and Ninsty only) per Equity Share (the “Buyback
Offer Price"), payable in cash, for an aggregate maximum amount of INR 18,660 Lakhs (Indian Rupees Eighteen Thousand Six Hundred and Sixty Lakh
of the Company Only). The Buyback Offer Size does not include the Transaction Casts. The Buyback Offer Siza rapresented 23.70% and 24.88% of the aggregale of the
m and Matienal Stock Company’s fully paid-up equity capilal and free reserves as per the audited financial and audited financial
National Securiiies Depository Limited (NSDL) of the Company for the year ended March 31, 2025, respectively, (the latest standalone and consolidated audited financial statements available as on the
date of the Board Meeting, recommending me proposal of the Buyback).
12 The Company adopted the tender offer route for the purpose of the Buyback. The Buyback was implemented using the "Mechanism for acquisition of shares
s of the said through Stock Exchange” nolified by the Securities and Exchange Board of India ("SEBI") vide SEBI circular no. GIRICFD/POLICYCELL/1/2015 dated April
13, 2015 and SEBI circular CFD/DCR2/CIR/P/20° 31 dated December 8, 2016 read with SEBI circular no. SEBI/HOICFD/DCR-IINCIR/P/2021/615 dated
August 13, 2021 and SEBI's circular SEBI/HOICFD/PoD-2/P/CIR/2023/35 dated March 8, 2023, and such other circulars or nofifications, as may be applicable,
including any amendments or statutory modifications for the time being in force,
13 The Buyback Opening Date was Thursday, September 11, 2025, and the Buyback Closing Date was Wednesday, September 17, 2025
2. DETAILS OF THE BUYBACK
2.1 64,34,482 Equity Shares were bought back pursuant to the Buyback, at & price of INR 280/ (Indian Rupeas Two Hundrad and Ninaty only) per Equity Share.
2.2 The total amount utilized in the Buyback was INR 1,86.59,99 780 excluding Transaction Costs.
23 The Registrar {o the Buyback ie., KFin Technologies Limited (formerly known as KFin Technologies Private Limited) (‘Registrar), considered a {otal of
16,978 valid bids for 3.00.83468 Equity Shares in response 1o the Buyback, resulting in the tender of approximately 4.89 times the maximum number of
Equity Shares proposed to be bought back, Of the total 17,199 bids received, 220 bids for 50,132 Equity Shares were not considered since they were not
Eligible Shareholders as on the Record Date. Additionally, of the total 3,01.16,334 Equity Shares for which valid bids were received, bids by 197 Eligible
Shareholders for 15,283 Equily Shares under the Reserved Category for Small Shareholders and 29 Eligible Shareholders for 17,553 Equity Shares under
the General Category, were aver and above their shareholding as on the Record Date, and hance such Equity Shares-have not baen considered for the
purpose of Acceplance.
or'a written Tequest by post’ The details of the valid bids considered by the Regisfrar are as follows:
Category Number of Equity Shares | Number of Total Equity Shares Response (%)
reserved in the Buyback valid bids validly Tendered
Reserved Category for Small Shareholders 10,10,200 15,401 30,69,165 303.82
General Calegory for all other Eligible Shareholders 54,24,782 1,678 2,70,14,323 498,03
Total 64.34,482 16,979 3.00,83 488 467.54
By order of the Board -
For Inox Green Energy Services Limited 24 Al valid bids were considered for the purpose of acceptance in accordance with the SEBI Buyback Regulations and the terms set out In the Letter of
Sdi- Offer. The communication of acceplance / rejection has been dispalched by the Registrar, via emall, to the relevant Eligible Shareholders on Wednesday.
Anup Kumar Jain September 24, 2025, In cases where email IDs were nof registerad with the Company or depositories, physical letiers of acceplance [ rejection have been
Company Secretary dispatched to the Eligible Shareholders by the Registrar and the dispatch has been completed by Wednesday. September 24, 2025.
25 The seftlemant of accepted bids was completed by Indian Clearing Ci tion Limited and the National Securities Clearing Corporation Limited (the “Clearing
Corporations”) on Seplember 24, 2025. The Clearing Corporations has made direct funds pay-out to Eligible Shareholders whose Equily Shares have been
Accepled under the Buyback, If bank account details of any Eligible Shareholders were not available or if the funds transfer instruction was rejected by the
Reserve Bank of India / relevant bank(s}, due to any reasons, then the amount payable to the con harehalder was to the ‘s
Broker for onward transter to the Eligible- Shareholder.
PNl He; Mzafiamagar 2001 ; it Pradesh fide 26 Demal Shares acaepied under the Buyback were ransferrad (o the Cumpany Demat Account on Wednesday, Seplember 24, 2025 The unaccepled Demat
Shares if any, have been relumed to Eligible s brokers and lien has been removed by the Clearing
Website: www.quishanindla.com on 3 24, 2025, No Physical Shares were tendered in the Buyback
2.7 The extinguishment of 64,34 482 Equity Shares accepted under the Buyback, all in dematerialised form, is currently under process and shall be completed
in accordance with the SEB| Buyback Regulations on or before Monday, October 08, 2025
3. CAPITAL STRUCTURE AND SHAREHOLDING PATTERN
31 The capital structure of the Company before and after the completion of the Buyback is set forth below:
Particulars | Pre-Buyback Post of the Buyback
Authorised share capital: 20,00,00,000 Equity Shares of | INR 20,00,00.000 INR 20,00,00,000
INR 1 each 20,00,00,000 Eqguity Shares of INR 1 each 20,00,00,000 Equity Shares of INR 1 each
Issued, subseribed and fully paid up share capital; | INR 13,70,52,803 INR 13,06,18,321
13,70,52,803 Equity Shares of INR 1 each 13,70,52,803 Equity Shares of INR 1 each 13,06,18,321 Equity Shares of INR 1 sach
“Note: Subject (0 extinguishment of 64,34 482 Equity Shares accepted in the Buyback.
3.2 Details of Eligible Sharehaiders from whom Equity Shares excesding 1% of the total Equity Shares were bought back under the Buyback are as under;
Sr. Name of the Eligible Shareholder Number of Equity Equity Shares Equity Shares Accepted
No. Shares Accepted Accepted as a % of | as a % of Total Post
Under the Buyback Total Equity Shares | Buyback Equity Capltal
Bought Back of the Com)
1 | NIPPON LIFE INDIA TRUSTEE LTD-A/C NIPPON INDIA SMA 1542818 2398 113
2 |HDFC SMALL GAP FUND{Through its mulfiple schemes) 7.79.608 12,12 0.57
£ Hiri. 3 | JUPITER INDIA FUND 286,375 4.45 0.21
4 | DEEPAK BHAGNANI 2,51,848 391 018
& | QUANT MUTUAL FUND - QUANT VALUE FUND 2,21,887 3.45 0.16
6 | RAVIRAJ DEVELOPERS LIMITED 185,431 288 014
7_| ROHINI NILEKAN] - 140,170 218 [X]
8 | THE JUPITER GLOBAL FUND-JUPITER INDIA SELECT 1,00,560 1.56 007
9 | SHRIYANM BHAGNANI(Through its multiple schemes) 99,899 1.55 0.07
10 | DEEP ONSHORE SERVICES PRIVATE LIMITED 986,588 1.5 007
(Through its multiple schemes)
11| WISDOMTREE INDIA EARNINGS FUND 87,024 1.35 0.08
12 | SOMANI STOCK BROKING PVTLTD. 78.661 122 0.06
13 | GOVERNMENT PENSION FUND GLOBAL 73.828 115 0.05
Subject to extinguishment of 64,34,482 Equity Shares accepted in the Buyback.
3.3 The shareholding pattern of the Company before and after completion of the Buyback Is sel out below:
claim the due to them by Category of shareholder Pre-Buyback” Post Buyback’
Number of | % to the Equity | Number of | % to the Equity
Equity Shares | Share Capital | Equity Shares | Share Capital
Promoters & Promoter Group along with persons acting in concert, 5,61,25,000 4095 56125.000 42.97
{(collectively “the Promoters”)
Foreign Investors (inciuding Non Resident Indians, Flis and Foreign Mutual Funds) 1,63,85.596 11.96 74493321 57.03
101 Auarity Wihol iy T etos \o e Financial Institutions | Banks & Mutual Funds promoted by Banks / Institations 2,27,65.620 1661
Others {Public, Public Bodies Corporale ete.) 4.17,76.587 30.48
Total 13,70,52,803 100.00 | 13,06.18,321 100.00
: Duplicate share certificate(s)iLetter of * Note: Subject to extinguishment of §4,24,482 Equity Shares accepted in the Buyback
* As on Record Dale for Buyback i.e. September 5, 2025,
4. MANAGER TO THE BUYBACK
oncerned dspcsmmy will give effect to the transfer of the ANANDRATHI
Anand Rathi Advisors Limited
11ih Floor, Times Tower, Kamala City, Senapati Bapat Marg,
Lower Parel, Mumbai-400013, Maharashtra, India
Tel. no: + 91 22 4047 7120
E-mall: becl buyback @rathi.com
Website: www.anandrathiib.com
Investor e-mail: grievance. om
Contact person: Nikita Jaju
oo fox proval dckion SEBI Registration Number: INMO00010478
5. DIRECTORS' RESPONSIBILITY

In terms of Regulation 24(i)(a) of the SEB| Buyback Regulations, the Board accepls responsibility for all the In!ormsﬂcn contained In this Post-| E\:yback
Public Announcement and confirms that it contains lrue, factual and material information and does not contain any information. This P
Public Anncuncemant is issued under the authofity of the Board and in terms of tha resolution passed by the Buyback Committes on September 24, 2025.

For and on behalf of the Board of Directors of
BAJAJ CONSUMER CARE LIMITED

Sd/- Sdr- Sdi-
Kushagra Bajaj Naveen Pandey Vivek Mishra
Non-Executive Chairman lanaging Director Head-Legal & Company Secretary
DIN: 00017575, DIN; 09584377, Membership No.: AZ1501

Date: September 24, 2025
Place: Mumbai
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This post-buyback public announcement (‘Post-Buyback Public Announcement’) is being made in accordance with Regulation 24{vi) and olher applicable
provisions of the Securities and Exchange Board of India (Buy-Back of Securities) Regulations; 2018, including any statutory amendmentis), modification(s) or
re-enactment(s) thereof for the time being in force (“SEBI Buyback Regulations”) regarding completion of the Buyback.
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Four Thousand Four Hundred Eighty Two) fully paid-up Equity Shares (representing 4.69% of the total number of Equity Shares in the tolal paic-up equity
capital of the Company as on March 31, 2025, from the shareholders! beneficial owners of Equity Shares of the Company (excluding Promoters and
members of the Promoter Group) as on the Record Date. being Friday, September 5, 2025, on a proportionate basis, through the “tender offer’ process as
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2.1 64,324,482 Equity Shares were bought back pursuant lo the Buyback, al a price of INR 200/ (indian Rupees Two Hundred and Ninety only) per Equity Share
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. T g grsfin wrE F % fey 22 The total amount utilized in the Buyback was INR 1,86,59.98,760 excluding Transaction Costs

2.3 The Registrar 1o the Buyback i.e., KFin Technologies Limited (formerty known as KFin fechnologies Private Limited) (‘Registrar’), considered a total of
16,979 valid bids for 3,00,63,488 Equity Shares in response to the Buyback, resulting in the tender of approximately 469 times the maximum number of
Equity Shares proposed to be bought back, Of the total 17,199 bids received, 220 bids for 50,132 Equity Shares were not considered since they wers nat
Eligible Sharenolders as on the Record Date. Additionally, of the total 3,01,16,334 Equity Shares for which valid bids were received, bids by 197 Eligible
Shareholders for 15,293 Equity Shares under the Reserved Category for Small Sharehoiders and 29 Eligible Shareholders for 17,563 Equity Shares under

i e o the General Category, were over and above their shareholding as on the Record Date, and hence such Equity Shares have not been considered for the
5, Tl T A [ (S A Cerr S 3 e e s e v e urpose of Accaptance.
vamx = :vaﬁu{: 228010, mwaw i fum g e P g f A U e
s e w‘m#?f‘a e R, 4003 a1 | SR o ) 5 a1 £3(2) The details of the valid bids considered by the Registrar are as follows:
a1 i s 9 ey mx,ngwawnm,s«’m il g i ik oo qmu;/w St A i
o o e, st fFond i sy 2 3 Renfigal A angere Category Number of Equity Shares Number of Total Equity Shares Response (%)
Sy Frwereey 3y Sess o Pl o G 3 Sy & ke or !
byt o Loiie Bicadopatabliat et 5 e e reserved in the Buyback | valid bids validly Tendered

il o V“_;‘q o . Uiy Reserved Category for Small Shareholders 10,10,200 15,401 30,869,165 303.82
ST T 1 PR o 4 (ORI 4 I 4304 % TG 3 sl 1 i
bbbl it mmwd‘r phag s ok b Wﬂwhm b dicpl General Calegory for all other Eligible Shareholders 54,24,282 1,578 270,14 523 498.03
ama fia e o, 700248 1 7 s 8) e Total 64,34,482 16,979 3,00,83,488 467.54

o e
ﬁraa:?\bn#é , Rt um\:—r a mﬁm\,rmar—urﬁw All valid bids were considered for the purpose of acceptance in accordance with the SEBI Buyback Regulations snd the terms set oul in the Letter of
it il m},ﬁdui Pl Offer. The communication of acceptance | rejection has been dispalched by the Registrar, via email, to the relevant Eligible Shareholders on Wednesday,
St v i i o 39, 50 5, 2 ot Y At September 24, 2025, In cases where email IDs wera not registéred with the Company or depositories, physical letters of acceptance |/ rejection have been
et R o RO ﬂ;mw—-ﬁwwﬁnwmﬁa‘ml‘\ﬁw‘:ﬂ?b dispatched lo the Eligible Sharehoiders by the Registrar and the dispatch has been completed by Wednesday, September 24, 2025,
. ohemare rrael] i | The setllement of accepted bids was completed by Indian Clearing. Gorporation Limited and the National Securities Clearing Corporation Limited (the *Clearing
: S Corparations’) on Seplember 24, 2026, The Clearing Corparations has made direct funds pay-oul to Eligible Shareholders whose Equity Shares have bieen
Accepted under the Buyback, If bank actount details of any Eligible Shareholders were not available or iIf the funds transfer instruction was rejected by the
Reserve Bank of India / relevant bank(s), due fo any reasons, then the amount payable to the concemned shareholder was ta the Shareh 5
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e 5;’:;‘1““ Broker for onward transfer to. the Eligible Shareholder.
e e e 26 Demat Shares accepled under the Buyback were transferred to the Company Demat Account on Wednesday, September 24, 2025. The unaccepted Demat
L s Shares, if any, have besn retumed to respective Eligible Shareholders / Shareholders brokers / custodians and lien has been removed by the Clearing
) o/t mem {me sinm) Corporations on Wednesday, Seplember 24, 2025. No Physical Shares were tendered in the Buyback.
o e T w2 B 27 The exlinguishment of 64,34 482 Equily Shares accepted under the Buyback, all In dematerizlised form, is currently under process and shall be compleled
ey T e e in accordance with the SEBI Buyback Regulations on ar before Monday, October 06, 2025

3. CAPITAL STRUCTURE AND SHAREHOLDING PATTERN
3.1 The capital structure of the Company before and after the completion of the Buyback Is set forth below

2, 5 - a =
- 4 —zam:zr _n“ Particulars Pre-Buyback Post completion of the Buyback *
Xl p?ﬁ,‘“,& D Authorised share capital; 20,00,00,000 Equity Shares of | INR 20,00,00,000 INR 20,00,00,000
INR 1 each 20,00,00,000 Equity Shares of INR 1 each | 20,00,00,000 Equity Shares of INR 1 sach
Issued, subscribed and fully paid up share capital: | INR 13,70,52,803 INR 13,06,18,321
s Al raRts e e e i o arg:@“] S ST T g e e e 13,70,52.803 Equity Shares of INR 1 each 13,70,52,803 Equity Shares of INR 1 each | 13,06,18,321 Equity Shares of INR 1 each
2 ::'“ il Hﬁ;‘;"m :;ﬁ,"m“ ‘E‘! ,':ﬂ,,"m O '“‘f.‘,"ﬁ,‘%’; 2‘1‘::: ‘Mote: Subject to extinguishment of 64,34,462 Equity Shares accepted In the Buyback.
175/% 177/1, ETORT, SETa i e, ey, i g 3 il 94 i -
e Tt 3.2 Details of Elgible Shareholders from whom Equity Shares exceeding 1% of the total Equity Shares were bought back under the Buyback are as under:
2= et o e 50y et g aftoend g e e oz T Name of the Eligible Shareholder Number of Equity Equily Shares Equity Shares Accepted
it ., i s i **(ma;""“' kel No. Shares Accepted Accepted as a % of | as a % of Total Past
e Hoerr i et Under the Buyback | Total Equity Shares | Buyback Equity Gapital
14 13021 et st o 81 e Bought Back of the Company’
i e, o B 1a4) B NIPPON LIFE INDIA TRUSTEE LTD-A/C NIPPON INDIA SMA 1542.818 2398 143
bl *':v bW-Tmﬁnﬁﬁ%ﬂ it :"ﬂ‘m ittt sy e Ao m“ﬂ e, P oot v T o) HDFC SMALL CAP FUND(Through its multiple schemes) 7.79,608 1212 057
: bt g 0 13 (6) i) | 3 [JUPITER INDIA FUND 2.86.375 445 0.21
ik i g pe L AL i | 4 | DEEPAK BHAGNANI 251846 391 018
g s o, ~M\aw@wag‘=§g 'ﬂ“‘{ gvﬂﬂwﬁyﬁ#‘m «:\&ﬂ—wa;mﬁl‘; 5 | QUANT MUTUAL FUND - QUANT VALUE FUND 221,887 345 0.16
T e SR (1) on B R o P & | RAVIRAJ DEVELOPERS LIMITED 185431 288 014
r 7 | ROHINI NILEKANI 1.40.170 218 0.1
el I G 8 | 8 | THE JUPITER GLOBAL FUND-JUPITER INDIA SELECT 1.00.550 156 0.07
e T & | SHRIYAM BHAGNANI{Through iis multiple schemes) 95,839 1.55 0.07
5 s 0 10 | DEEP ONSHORE SERVICES PRIVATE LIMITED 96,588 15 007
mu'g“ Lk sjﬂ;lw 219 vem s | (Through its multiple schemes)
i, za‘mmi’ o, SRR S0, L 11| WISDOMTREE INDIA EARNINGS FUND 87,024 135 0.06
75, i e, e S, S S oo we 12 | SOMANI STOGK BROKING PVTLTD. 78,661 1.22 0.06
EaliSi s ) ol o ﬂmﬂ_ﬁ,';,“";di,‘.‘j,‘ i 13 | GOVERNMENT PENSION FUND GLOBAL 73,828 115 0.05
A i) . 7 i i, S S “Subject fo extinguishment of 64,34,482 Equity Shares accepted in the Buyback.
ol e e »é?;ﬁ"' e B ]ﬂaﬂ,i 3.3 The shareholding pattern of the Company before and after completion of the Buyback is set out below:
e g iy Category of shareholder Pre-Bu Post Buyback’
ol s wR Number of Number of | % to the Equity
Sk 5;53‘4 e Pt Equity Shares Equity Shares | Share Capital
fxt il s i Prometers & Promoter Group along with persans acting in concert, 5,61,25,000 561,25,000 4297
) {collectively “the Promoters’)
Foreign Investors (including Non Resident Indlans, Flls and Forelgn Mutual Funds) | 1.63,85,596 196 74493321 57.03
Financial Insti T Banks & Mutual Funds promoted by Banks | 2,27,65,620 1661
Others (Public. Public Bodies Corporate etc) 4,17,76,587 3048
HOURNEE! | (arfare) o/ a0 s w e, g, Wiz Y13 W | R . Te 13,7 100. 3,06,18,321 100.
oSS “m} o ha TRy Tl E otal ,70,52,803 00.00 ] 13,06,18,3: 00.00
[ e m«) > |saosol- * Note: Subject fo extinguishment of 64,34,482 Equity Shares accepted in the Buyback
?6 Noﬂdl s, WE, a5, W

* As on Record Date for Buyback i.e, September 5, 2025.
4. MANAGER TO THE BUYBACK

ANANDRATHI

s

i - k)

e

e o, 7 48 e i %-f-wnm By .mm& #r|

(Pl s A, s, e - 250002

e Crofesy /i e e, e, 267 o,
thsicral gt by gmn ) ot/ aﬁﬁﬁmﬁ

o,

2 e i
a"ogmﬂﬂ ;"«:\q%ﬁéai A\ e e

Anand Rathi Advisors Limited
11th Fioer, Times Tower, Kamala City, Senapati Bapat Marg,

e e fipieetsl m T e e
e i R E el o o Lower Parel, Mumbai-400013, Maharashira, India
abpre iy 1 P . .
T e L - 250002 i Tel. no: + 91 22 4047 7120
ik Al bt A L E-mail: beel buyback @rathi.com

fetes-: 26-08-2025, are - gefet, ey, e ./ — sty arftnrd, diedl mrafie migte s Waebsite: www.anandrathiib.com
Investor grievance e-mail: grievance, ecm@rathi com
Contact person: Nikita Jaju
SEBI Registration Number: INM000010478
5. DIRECTORS' RESPONSIBILITY
In terms of Regulation 24(ij(a) of the SEBI Buyback Regulations, the Board accepts responsibility for all the information contained in this Post-Buyback
Pubfic Announcement and cenfirms that it contains true, factual and material infarmation and does not contain any misleading information, This Post-Buyback

Public Announcement is issued under the authority of the Board and in terms of the resolution passed by the Buyback Committae on September 24, 2025
For and on behaif of the Board of Directors of

BAJAJ CONSUMER CARE LIMITED

ONE CAN POSSESS

Sdr- Sdi- Sdi-
Kushagra Bajaj Naveen Pandey Vivek Mishra
Non-Executive Chairman Managing Director Head-Legal & Company Secretary
DIN: 00017575, DIN: 08584377 Membership No.: AZ1801

SFINANCIAL EXPRESS Date: September 24, 2025

Place: Mumbai
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BAJAJ CONSUMER CARE LIMITED

Gorporate identity Number (CIN): LO1110RJ2006PLCO4T 173
Registered Office: Ol Station Road, Sevashram Chouraha, Udaipur- 313 001, Rajasthan
Corporate Office: 1231, Ird Floor, Solitaleo Corporate Park, 167, Guru Hargovind Marg, Chakala,
Andhar (East). Mumbau - 400 093, Maharashira, india
Tel: +01 0204-2561631, 2561632; Wabaite: » E-mall!
Contact Person: Vivek Mishra, Hoad-Legal & Company Secrotary
POST-BUYBACK PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF

EQUITY SHAREHOLDER
OF BAJAJ CONSUMER CARE LIMITED (THE “COMPANY"} FOR THE BUYBACK OF EQUITY SHARES THROUGH THE TENDER OFFER ROUTE
UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED

This post-tuyback public snnouncoment ("Post-Buyback Public Announcement’) is besng made in sccordance with Reguiation 24(vi) and other appiicable

provisions of the Secunties and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, Including any statutory amendmaent{s], modification(s) o

m-onactmont(s) thoreal for the tme baing in force (“SEBI Buyback Regulations™) regarding complotion of the Buyback.

This Post-Buyback Public Announcement should be read in conjunction with the public dated Mondary, 1, 2025, and publshed on

Tuesday, September 2, 2025 (‘Public Announcement”) and tha Lesier of Offior dated Tuesday, September 8, 2028 In connection with the Buyback.

Unless specifically defined harein, capitalised lorms and abbreviations used herein shall have the same meaning as ascribed io them in the Public Announcament

and the Letler of Ofler.

1. DETAILE OF THE BUYBACK OFFER AND BUYBACK OFFER PRICE

1.1 The Board of Direcions of the Company ot its mesting held on Thursday, July 24, 2025 approved the buyback of up to 64,34 482 (Sbdy Four Lakh Thirty
Four Thoutand Four Hundred Exghty Twa) fully paid-up Equity Shares (represeating 4,60% of the total number of Equity Shans in the 1olsl paid-vd equity
capital of the Company as on March 31, 2025, fom the sharsholders! bensficial owners of Equily Shares of the Company (exchuding Promoters. and
members of the Promoler Group) as on (he Record Date, being Friday, Septembar 5, 2025, on a propartionsle bisis, through the “tender offer” procsss as
prescribed under the SEBI Buyback Regulations, o1  price of INR 200/ (Indian Fupees Twe Hundred and Ninaty caly) per Equity Shire (the "Buyback
Offer Price™}, payable in cash, for an aggregate maximum amount of INR 18,660 Lakhs (indan Rupess Eighteen Thousand Six Hundred and Sixty Lakh
Only). The Buyback Offor Size does not indlude the Transaction Costs. The Buyback Offer Size represented 23.70% and 24 88% of the aggregale of the
Campany's fully paid-up aquity capital and free reserves s per tha audited standalone financial statemonts and Mudited consolkdatod financial statemonts
af the Company far the yoar anded March 31, 2025, ividy, (tho latest and dted Buciod financisl statemonts avadable as on tho
date of the Board Maating, recommaending the proposal of the Buyback),

12 The Company adopled the tender offar route for the purpase of the Buyback. The e was using the

Stock Exchange” notified by the Securities and Board of Ingia ("SEBI) vide SEBI creular no. CIRICFOPOLICYCELLIV2015 dated Apil

13, 2015 and SEBI circular CFOMCRETIRFZN1E131 dated December §, 2016 read with SEBI circular no. SEBYHOCFOMOCR-INCIRP/2021/615 dated
August 13, 2021 and SEBI's crcular SEBIHOVCF DVPoD-2P/CIRI2023/35 dated March 8, 2023, and such other circutars or notfications, as may be apphcable,

gty £y 15 A e FATE 2T including any amendments or stalulory modiicalions for the time being in force.
TSI ST 13 The Buyback Oponing Date was Thursday, Septamber 11, 2025, and the Buyback Closing Date was Wednasday, Septembor 17, 2028
T TS T HEE 2. DETAILS OF THE BUYBACK
| Tt = T ET ? 21 84,34, 482 Equity Shares wore bought back pursuant to the Buyback, at a price of INR 290/ (indian Rupees Two Hundred and Ninoty onfy) per Equity Shars.
HYAR T 4, TS H . 22 The total amcunt ulilized in the Buyback was INR: 1,06,50,29,780 exchuding Transaction Coats.
e e % e 24 wﬁmﬂaﬁaﬁéﬁ'{r 23 The Regabrer 1o the Buyback Le., KFin Technologies Limited (lomedy known a3 KFin Technologies Privale Limited) ("Registrar), considered a total of
" 16,978 valid bids for 3,00,83 488 Equty Shares in response o the Buyback, resulling in the tender of approximalely 4,60 times the maximium mumbsr of
Emwmwmnmmmm Of the total 17,190 bids received, 220 bids for 50,132 Equily Shares were nol considerad sinca they wers nol
Rl 4 a2 wiigd &1
@ﬁ/ﬂémlaﬁmm Eligitle Shareholders as on the Record Date. Addiionally, of the total 3,01,16,334 Equity Shares for which vald bids were received, bids by 187 Eligible
HALAS o PR, A S @ s snwm'alnr1u93£wbwsnammd-rwww:mr«wsowuaumzasmshumwwmsmsawum
::1; :;?%THH ag?:{;glwaﬁéw Tl N NG tha Gonoesl Catogoey, ware ovir and above thair sharsholding as on the Record Date, and honce such Equity Shares have not boan considared for the
ARk HETHH] e I 7= purpose of Acceplance,
Wﬁu;mmiﬁml gsqwmrzrm@am S BE, ST AT AR AT The detads of e vaid bids considered by the Regitrar are a8 folows
W(ﬂ’i W AT WWWW\%%R i AT [P A dh BleT H {1t Cat Numb Equity Sh b Equity Sh R
o 501 B STaat 1 St o A H ST et Tt BRI @I o a mimw tﬂﬂ: i Tandersd| o i)
ST 13 ST A STAE AT g fafe T Raservud Category for Smad 10,1020 18401 30,65,165 0382
T ﬁqﬁ;ﬂ;w F TR | O, AT ek AR W o 7 S 5 3w Ganaral Catugary for o oiher Eligible Sharaholders 4,34 282 1578 2.70.14,323 25803
AR S 14 m PIEHRIHHATRATISTIFHI ST BTThICTEI I & 33T, Total 4,34, 482 16,870 3,00, 46; “TJT
T H TG R SR G oo ¥ ok § A I Tk S & v o
s = i T SRR F 4 ummmmmwwumnmmmmsmmm and the tems set oul in the Letier of
16 ST qh T & S Wﬂﬁ@ Offer, The commanication of acceptance / rejection has. been dispatchod by the Registrar, via email, 10 tho rolevant £ smmuww,
T | ST T S T T S S & 9 S 24, 2025, In cases where email IDs were not rogistercd with the Compary of physical letters of 1 refoctian have
1 fgafis TR TR ST BT F AT R tﬁmau’r dispatched to the Elgible Sharsholders by the Registrac and tha dispaich has been completsd by Wedneaday, Seplaimber 24, 2025,
24 STRE F S A T WS A TR AE AF A gmamad e amerar | 28 Thamu-mmmwMJWWMnmmwmmNm?mmwmw%:mumm
T o a"]mﬁ(ma‘fgﬁq% YPICTEC o HEHAT T El oD Accapied under tiw Buyback. W barik acoount datais of any Exgible Sharshokers wore not avaiabis or If the funds wransfer insiniction was rejecied b)‘!h
TS T O O SR S G W WA @l g gan? a3 e Rasorve Bank of India | relevant bank(s), dus 16 ary reascns. then he amount payabls 1o the wat 15 the
ot o o o Y A AR ST S S B S A e T &, Sr e Biroker for crward transter to the Elgible Sharshakier,
T HT Y H fe S | A IR R 3 Tt 3 @, 2 e g 26 Domal Shares scceptad uner i Buytack waes vanalorrd I e Company Damat Accouet on Wacnesday, Sectamtae 24 2025, Tho unacespled D
RIS <, T ST SIS T n? BE 29 B mm:wmmmwmme lorokars | ins and ben has been removed by e Cleacing
maﬁaﬂzﬂ M BN | ST FT e Al A & b g o it 7 4, 2025 mmwmmmmmmw
aﬁﬁa TST, TR A Tl g | 6 aedl a mwmmsﬂmuznwmmﬂummmnmmmr«mmmmmmmum
Tqrga, 17 —= N S P s W w In Boccedance with tha SEBI Buyback Regulntons on of bators Manday, Oclabor 06, 2025
TSEY/E faeett/arTeRiT Wﬁﬁmgm S Tm@adaadmram, | % CAPITAL STRUCTURE AND SHAREHOLDING PATTERN
TR G, TR & SN I 3B 31 Tho capital strscturs of the Gompany befors and after the complation of the Buyback is set forth below:
TS FAHTE W S & AT . o
17 S R A 8 F eI ST S TR A W e o &1 Particulars Pro-Buyback Post comphation of the Buyback
%8 WW:;E‘I%\ LIEEIE] Authorisad share capital: 20,00,00,000 Equity Shares of | INR 20,00,00,000 ,00.000
e ST 3 1S T R wmmwm INR 1 sach 20.00. | 20,00,00,000 Equity Shares of INR 1 sach
% WO T ST A - lssuod, subscribed and fully paid up share capital. | INFL 13, 06,18,321
Tt # ¥ U F AR ae W 94 |1 Y 3w § e 13,70.52.603 Equidy Shares af INR 1 each |‘J?Dsﬂ&ﬂﬁEquwSmmon!lNR|m 13,06,18,321 Equity Shares of INR 1 each
m?@%i‘zﬁﬁ?ﬁﬂﬂ T/ | T FTS SRR T e R Wole: Subjuct 1o extinguishment of 64,34 482 Equify Shares scoapiod in the Buyback
i 3 TR 20 T S gwﬁﬁws‘rmnﬂ%%mf%ﬁ@rsﬁiwaﬁ 332 Deinds of Eligble Sharsholders from whom Equity Shares excesding 1% of the total Equity Shares were bought back under the Buyback ame s undar:
FA AT RASTE [T § SR ¥ %€ 41 IRA TR F TSR e ’z Hamo of the Eligitie Sharsholdar Mt L B _Wmd lﬂmlﬂm‘
SRRl 3w fF T TS SRdre H Sifw 9 off | 9 e ol § sy um"uhmmhm m““‘m”m Buybeck Equity Capita
3 T T 100 AT & IR frwed Tk Wl F TR fGvaver we % : of the Company”
off B gU E | T A F we  Reld S W T @ ¥ | 9 Hora: e ¥ w9t 4 1| NIPPORN LIFE INDIA TRUSTEE LTD-AC NIPPON INDIA SMA 15,42 518 2308 113
g%ﬁsnﬁﬁ{;ﬁm%gq:ﬂr; ‘ﬁ'@;aﬂmzsqﬂé 193:@%?@%% 2 |HOFC SMALL CAP FUND(Through its mullipie schemes) 70,608 1212 0.57
facda %7 s AT H G AT | IAHT ST e TS AR H g o | A 3 | JUPITER INDIA FUND 38,375 445 0.21
<feqoft < % oS el 1 o9 W ATENSH R A U HG ok Wl AEF 0 S 4| DEEPAK BHAGNANI 51,848 EE] 018
T faam ATl TR H U | 5 | QUANT MUTUAL FUND - QUANT VALUE FUND 21,887 3.45 016
& RMmiﬁ_EVELOPERS LIMITED 1,85431 288 0.14
A \* \* 7 | ROHINI NMILEKANI 140,170 2.8 ot
AfSHeT HiST A FTaehIR & 5,000 B [ R R R e e
9 wwmwsumurwmmmmmj 59,850 155 o.o?
. K3 10 | DEEP ONSHORE SERVICES PRIVATE LIMITED 96,568 15 oo7
Hlam Ecl H'Ié aala E.. qqi. s m schames| |
5023 * 11| WISDOMTREE INDIA EARNINGS FUND 87,024 135 0.08
| 17 | SOMANI STOCK BROKING PWTLTD. 78,661 122 0.06
t) GOVERNMENT PENSION FUND GLOBAL 73,828 115 0.05)
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Category of sharshoider

Promoters & Promoter Group along with persons acting in concer,
ivaly “the Promoters”)

 Foregn vesioes (including Non Residont indians. Fits and Foreign Mutust Funds)| 1,63
Financial Institutions. | Barks & Mutual Fi
Others (Public, Public Bodies Corporate et )
Total 13.70,52,803
* Notw: Sutject 1o extinguishman! of 64,34,482 Equily Shares acoepled in the Buytback,

*As on Record Date for Buyback io. Seplembor 5, 2025,

4. MANAGER TO THE BUYBACK

13.06,18.321

Anand Rathi Advisors Limited

11th Ficor, Tiemes Tower, Kamaia City, Senapati Bapat Marg,

Lower Parel, Mumbai-S800013, Maharashirs, Inda

Tol. no: + 81 22 4047 7120

E-mail: bec buyback @irathi com

Wabsite: waw.anandrathii.com

Investor gri e-miail; gri L

Contact person: Midta Jaju

SEBI Registration Number: INMOOOI0478

5. DIRECTORS' RESPONSIBILITY

mwmwmwmm)(:muuscsusmw: 1 Board accepts resporsiiny for all the information contained in this Post-Buyback
ic Announcement and confirms that i conlsing true, factual and materal information and does not contain any misleading informaton. This Post-Buyback

mwwammmamu the Baard and in terms of the resolution passed by the Buyback Committes on Seplember 24, 2025,

For and on behall of the Board of Dirsclors of

BAJAJ CONSUMER CARE LIMITED

St Sd+ Sd-
Kushagra Bajaj Naveen Pandey Vivek Mishra
Nan-Executive Chairman Managing Director Head-Legal & Company Secretary
DIN: DDO17575, DIN: 08584377, Membership No.: AZ1601

Date. September 24, 2025
Place: Murmnbai
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